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ey 3T TR Feamr HETe
(AT G AT R W TTTeahan)

st
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. 9. Wm—08m-1.2019m-01.—w AT & A (Thfomn) &fH=m, 2018 # @i
AT FTL, ST ATLAT QT AT ST HIAF TTHLT, g TR o6 TATIHIEA &, G LT A a9
At aw, 2006 (2006 FT H&TT 34) il 1T 23 F T qrod & 92 FHT IT-&MT (2) F @2 (T) T T&ed
ATFAT T TANT FXd T HIAT ATEAT &, HIA & (o107 S [ATHAHT T TEHIET THH TATIAT &7 Fehel AT THT
SRAT h GAT & T S stferfeae 67 oy 92 it IT-m=T (1) FT STUET F TTA TAGZT THRI19AT
FAT & ST udgarr drted faa srar g & 39 yrew ARt 97 39 oty & are ot f s@te a6
g & arg = o s, o &9 &1 =9 srfere@=ar F7 THier e arel oIS i Aagt ST=qar &
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T3 e ATTRT AT AT &7 AT IH T FIAHTL ATRT, AT @I GLEAT ST AITE T,
THSIT 9ad, FledT UE, 7% faeeii-110002 FT 74T regulation@fssai.gov.in T T-He & HSIT ST ThdT
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EIEEREITRE
1. (1) == ERIHT F7 @rer e 7 q196 (TRRT) T9| derge @Afaaw, 2021 FT ST 96T 8
(2) T ToaA § sifaw wwre 7 [T T wgnr SN TAT @rer FEER ATAF FOAE ATAH
TR T AR F =Faw 180 AT F TAra 1 S=ady AT 1 ot 7, AfAEE F asfy
ST T SATATAT FHIAT TN
2. T LT T ATF (FeRforT) fAfa=m, 2018 # (g zaeh weama 3w fafaaw wgr sroam), -
(1) A=\ 4 F 3u-TAFa" (4) F @ (F) ®, @ TWaF & T97q Hafoiagg wqh sa.enaa T

“oiq T U TR ST aTel ITT R | S ST @ I YRS AT R AT TR T S Uy
ATHAT | TR Sae it SaeTha1l a[] q5! gl ”

[FAr=TTa=-111/4/3191./465/2020-21]

feoqdft : g7 AT 9T F 9o, s, 9w, 9T 4 # Sfsgeer e ' g, 1-95/&dw e/
FeheTaa /T (TAUSH/U)/TRuauauars-2017, f&ars 24 famew, 2018 gwT w=ifda fFw
T |

MINISTRY OF HEALTH AND FAMILY WELFARE
(Food Safety and Standards Authority of India)
NOTIFICATION
New Delhi, the 18th January, 2021.

F. No. Std/SP-08/A-1.2019/N-01.—The following draft of certain regulations further to amend the
Food Safety and Standards (Packaging) Regulations, 2018, which the Food Safety and Standards Authority
of India proposes to make with previous approval of the Central Government, in exercise of the powers
conferred by clause (k) of sub- section (2) of section 92 read with section 23 of the Food Safety and
Standards Act, 2006 (34 of 2006) is hereby published as required under sub-section (1) of section 92 of the
said Act for the information of all persons likely to be affected thereby, and notice is hereby given that the
said draft regulations shall be taken into consideration after the expiry of the period of sixty days from the
date on which the copies of the Gazette containing this notification are made available to the public;

Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety
and Standards Authority of India, Food and Drug Administration Bhawan, Kotla Road, New Delhi-110002
or send on email regulation@fssai.gov.in.

Objections or suggestions, received from any person with respect to the said draft regulations
before the expiry of the period so specified, shall be considered by the Food Safety and Standards Authority
of India.

Draft Regulations

1. (1) These regulations may be called the Food Safety and Standards (Packaging) First Amendment
Regulations, 2021.

(2) They shall come into force with effective date for implementation to be either 1st January or
Ist July subject to a minimum of 180 days from the date of their final publication in the official Gazette.

2. In the Food Safety and Standards (Packaging) Regulations, 2018 (herein after refer as said
regulations), -
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(1) In sub-regulation (4) of regulation 4, in clause (a), after second proviso, the following proviso shall be
inserted, namely:-

“Provided further that other food grade packaging materials compatible with the water to be
packaged may also be used. In such cases requirements of transparent bottle would not apply.”

ARUN SINGHAL, Chief Executive Officer
[ADVT.-111/4/Exty./465/2020-21]

Note : The principal regulations were published in the Gazette of India, Extraordinary, Part III, Section 4
vide notification number File No. 1-95/Stds/Packaging/SP(L&C/A)/FSSAI-2017, dated the
24" December, 2018.
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